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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, PUNE
ORIGINAL APPLICATION NO. 27 OF 2020

IN THE MATTER OF:

Roshni B. Patel ...Applicant
Versus

Union of India & Ors. ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 8

MOST RESPECTFULLY SHOWETH:

1.

That the Applicant by way of the captioned Original Application has
approached this Hon’ble Tribunal regarding the issue of dumping of
hazardous waste by Respondent No. 7 and Respondent No. 8.

At the outset it is submitted that the name of Respondent No. 8 has
changed from Essar Steel India Limited to ArcelorMittal Nippon
Steel India Limited (““Answering Respondent”). Copy of Certificate
of Incorporation pursuant to change of name dated 08.01.2020 is

annexed herewith as ANNEXURE R-8/1.

It is submitted that save and except those which are a matter of record,
all averments and submissions made by the Applicant are disputed
and denied by the Answering Respondent as if traversed seriatim
unless specifically admitted herein and therefore no part of this Reply

should be deemed to be an admission for want of specific denial.

It is submitted that the Answering Respondent is an environmentally
conscious, law-abiding company and had in bona fide interest applied
for all clearances in accordance with the law and obtained all requisite
approvals, including permission of Gujarat Pollution Control Board

(“GPCB”) for operating the integrated steel manufacturing plant
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(“the Plant”). It is humbly submitted that the Answering Respondent
has been regularly submitting its half-yearly compliance reports to
MoEF&CC to show that it is in compliance with the environment

clearance conditions.

5. It is submitted that the sustainability initiatives of the Answering
Respondent have been acknowledged by the Ministry of Steel,
Government of India in its Annual Report 2019-20 wherein the
Answering Respondent has been applauded and commended in the
following words:

“Arcelor Mittal Nippon Steel India Ltd. (AMNSIL) lays a
great emphasis on sustainability and is aligned with the World
Steel Association’s (WSA) sustainability indicators.
AMNSIL is a climate action member and a signatory to the
Sustainability Charter, WSA and has been recognized for
Safety and Health Excellence many times in last six years

from WSA.”
6. That before furnishing a paragraph-wise reply to the Application,
the Answering Respondent craves leave to make the preliminary
submissions.

PRELIMINARY SUBMISSIONS:

(A) BACKGROUND OF THE ANSWERING RESPONDENT

7. Essar Steel India Limited (“ESIL”), the Answering Respondent was
admitted to insolvency under the provisions of the Insolvency and
Bankruptcy Code, 2016 (“IBC”). By an Order dated 02.08.2017
passed by the Hon’ble National Company Law Tribunal,
Ahmedabad Bench (“Hon’ble NCLT”) in a petition under Section
7 of the IBC, the corporate insolvency resolution process (“CIRP”)
against ESIL was commenced. By this order, the Hon’ble NCLT



10.

11.

appointed Mr. Satish Kumar Gupta as the interim resolution
professional and declared a moratorium under Section 13(1)(a), read
with Section 14 of the IBC. Mr. Kumar was subsequently confirmed
as the resolution professional (“RP”) by ESIL’s Committee of
Creditors (“CoC”).

Following the commencement of the CIRP, the management of
ESIL was vested in the interim resolution professional under Section
17 of the IBC, and thereafter in the RP, who was to manage the
operations of ESIL as a going concern, under the directions of the

CoC.

It is submitted that under Section 30 of the IBC (read with
Regulation 38 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations,
2016), any person interested in reviving ESIL, was entitled to submit
a resolution plan to the RP, inter alia providing for the management

of the affairs of ESIL after the approval of the plan.

Accordingly, ArcelorMittal India Private Limited (“AMIPL”)
submitted a resolution plan, which came to be approved by the CoC
on 25.10.2018 (“Resolution Plan”) and thereafter by the Hon’ble
Supreme Court of India on 15.11.2019 in the case of Committee of
Creditors of Essar Steel Limited v. Satish Kumar Gupta & Ors.
[2019 (16) SCALE 319].

Following approval by the Hon’ble Supreme Court, the Resolution
Plan was implemented. On 16.12.2019 (the ‘Effective Date’ as per
the Resolution Plan), AMIPL acquired 100% of the shareholding of
ESIL and the management of ESIL was handed over to AMIPL.
Accordingly, since then the Answering Respondent has been

working to turnaround the business of the Answering Respondent as
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12.

(B)

13.

14.

per the Resolution Plan and is in the process of reviewing its

contractual and commercial positions.

Subsequently, on 08.01.2020, the name of the Answering
Respondent was changed from °‘Essar Steel India Limited’ to

‘ArcelorMittal Nippon Steel India Limited’.

LAND PRESENTLY BEARING SURVEY NO. 261 IS NOT
OWNED BY THE ANSWERING RESPONDENT

That the land presently bearing survey no. 261 is not owned by the
Answering Respondent. It has been alleged in the Application
against the Answering Respondent that the Answering Respondent
1s disposing of hazardous waste such as ETP sludge, Corex plant
slag, fly ash on a land bearing survey no. 261 owned by Answering
Respondent which is adjacent to the land of Respondent No. 7 and
that the aforementioned land bearing survey no. 261 falls within
Coastal Regulation Zone (CRZ) as per the approved Gujarat Coastal
Zone Management Plan. However, it is submitted that the land
presently bearing survey no. 261 which is adjacent to the land of
Respondent No. 7 is not owned by the Answering Respondent. It is
most sincerely submitted that the Answering Respondent neither
owns the land presently bearing survey no. 261 which is adjacent to
the land of Respondent No. 7 nor is it disposing of any hazardous

waste on the aforementioned land.

Copy of original and translated land record for land presently

bearing survey no. 261 is annexed herewith as ANNEXURE R-8/2.

It is submitted that the Answering Respondent owned the earlier
land bearing survey no. 261 which was subsequently numbered as
survey no. 83 and this land owned by the Answering Respondent is

located well within the premises of the Plant.
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15.

16.

It is submitted that the Answering Respondent is not violating any
provisions of the Coastal Regulation Zone (CRZ) Notification, 2019
or the erstwhile CRZ Notification, 2011.

It is further submitted that activities of the Answering Respondent

are not polluting land or water of Hazira area. It is submitted that the

Answering Respondent has always been abiding with the directions

and conditions issued by GPCB from time to time. There is no

adverse impact to the livelihood of the habitants of Hazira area due
to any activities of the Answering Respondent. In fact, the

Answering Respondent has been undertaking several

programs/activities/initiatives for the benefit of people residing in

and around Hazira as a part of its Corporate Social Responsibility

(“CSR”) initiatives. Some of the selected CSR initiatives of the

Answering Respondent undertaken in and around Hazira area are as

follows:

a. General Health Checkup services conducted in neighbouring
village of Hazira belt and reached out to 6500 patients;

b. Computer, spoken English and science subject teachers have
been provided in Nav Jagruti Vidhya Vihar School in Hazira;

C. Empowering 1500 Women of Hazira, Junagam, Mora and
Damka village by imparting tailoring training through Lok
Vikas Kendra;

d. Partnered with the Gujarat Rural Industries Making
Corporation (GRIMCO), Gandhinagar to conduct a one-
month training program from 1% October to 30" October 2019
at Junagam village and provided certificates on 5" May,
2020;

e. Strengthening community infrastructure and ensuring 24/7
drinking water supply to Hazira village to fetch population of

16750 persons;
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17.

18.

©

19.

f. Cleanliness drive conducted under “Swatch Bharat Abhiyan”
in Hazira Village; and

g. Tree Plantation drive on Word Environment Day at NJVV
School, Hazira.

Copy of the Corporate Social Responsibility (CSR) report of the

Answering Respondent for Hazira area is annexed herewith as

ANNEXURE R-8/3.

It is pertinent to mention that the Applicant in the instant Application
has raised whimsical and vague allegations against the Answering

Respondent which are unsubstantiated by any cogent material proof.

It is humbly submitted that the present Application has not been filed
in public interest and hence, entertaining the present Application
would amount to an abuse of the process of law. It is therefore most
sincerely submitted that the name of the Answering Respondent be
deleted from the array of parties in this Application and this

Application be dismissed with heavy cost.

ENVIRONMENTAL COMPLIANCE BY THE ANSWERING
RESPONDENT

It 1s most sincerely reiterated that the Answering Respondent is an
environmentally conscious company and that it has undertaken
every possible due diligence to operate in harmony with
environment. The said industrial unit as mentioned in the Original
Application has been operating in compliance with the relevant
environmental and regulatory requirements. In this regard the
Answering Respondent would like to place reliance on following
documents:

a. Environmental Clearance granted by Ministry of

Environment, Forest and Climate Change dated 09.03.2016;
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b. Consent Order No. AWH-107721 under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974,
Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 and authorisation under Rule 6(2) of the Hazardous
and Other Waste (Management and Transboundary) Rules,
2016 dated 07.04.2020;

C. Consent Order No. AWH-107720 under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974,
Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 and authorisation under Rule 6(2) of the Hazardous
and Other Waste (Management and Transboundary) Rules,
2016 dated 07.04.2020;

d. Consent Order No. AWH-107719 under Section 25 of the
Water (Prevention and Control of Pollution) Act, 1974,
Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 and authorisation under Rule 6(2) of the Hazardous
and Other Waste (Management and Transboundary) Rules,
2016 dated 07.04.2020

e. Consent Order No. AWH-108150 under Section 25 of the
Water (Prevention and Control of Pollution) Act 1974,
Section 21 of the Air (Prevention and Control of Pollution)
Act 1981 and authorisation under Rule 6(2) of the Hazardous
and Other Waste (Management and Transboundary) Rules
2016 dated 20.05.2020; and

f. Biomedical Waste Authorisation bearing BMW Auth. No.
BMW-348639 dated 28.08.2019

Copy of Environmental Clearance granted by Ministry of
Environment, Forest and Climate Change dated 09.03.2016 is
annexed herewith as ANNEXURE R-8/4.

Copy of Consent Order No. AWH-107721, Consent Order No.
AWH-107720, Consent Order No. AWH-107719, Consent Order
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No. AWH-108150 and Biomedical Waste Authorisation bearing
BMW Auth. No. BMW-348639 1s annexed herewith as
ANNEXURE R-8/5 (Colly.).

It is therefore most respectfully submitted that the Answering Respondent

is operating in compliance with the regulations and conditions imposed by

or under existing laws in India.

(D)

20.

21.

22.

DISPOSAL OF HAZARDOUS WASTE

That the main allegation made in the Application against the
Answering Respondent is that the Answering Respondent is
disposing of hazardous waste on a land bearing survey no. 261
owned by Answering Respondent which is adjacent to the land of
Respondent No. 7 and that the aforementioned land bearing survey
no. 261 falls within Coastal Regulation Zone (CRZ) as per the
approved Gujarat Coastal Zone Management Plan. However, it is
submitted that the land bearing survey no. 261 which is adjacent to
the land of Respondent No. 7 is not owned by the Answering
Respondent. The Answering Respondent neither owns the land
bearing survey no. 261 which is adjacent to the land of Respondent
No. 7 as alleged by the Applicant nor is it disposing of any

hazardous waste on the aforementioned land.

It is submitted that the Answering Respondent owns the land
presently bearing survey no. 83 (the erstwhile land bearing survey
no. 261) which is located inside the Plant and not adjacent to the
land of Respondent No. 7, as alleged by the Applicant to mislead
this Hon’ble Tribunal.

It is most respectfully submitted that the Answering Respondent has
always been ensuring that the hazardous waste generated at the Plant

is disposed of in compliance with the applicable laws and conditions
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imposed on the Answering Respondent by the relevant regulatory
authorities. Details of hazardous waste generated at the Plant and its

disposal by the Answering Respondent is shown in the table below:

S. No. Particulars Disposal/recycling

1. Chemical sludge from waste | Disposal at GPCB
water treatment approved TSDF site.

2. Used or spent oil Sent to registered re-

refiner.

3. Empty barrels/Containers/Liners | Sent to registered re-
contaminated with hazardous | refiner.
chemicals/waste

4. Zinc Dross Sent to authorised

recycler.

5. Iron slag Being recycled

internally in the Blast
Furnace, Corex and
also being used for
construction of
internal plant roads

and village roads.

6. Granulated slag Being sold to
authorised

personnel/agencies.

7. Fly ash There is no generation
of fly ash from the

Plant.

23.1t is submitted that there is no generation of fly ash from the Plant
of the Answering Respondent. Pursuant to a Power Purchase
Agreement dated 10" March 2010 with Essar Power Hazira Limited

(hereinafter referred to as ‘PPA’), the Answering Respondent



24.

(E)

25.

procures power which is very much essential for the seamless
operation of its Plant. As per the terms of the PPA, the Answering
Respondent is being supplied with fly ash generated from Essar
Power Hazira Limited and the same is thereafter in a compliant
manner either utilized for reclamation of Answering Respondent’s
low-lying areas or is sold to third parties who inter alia undertake to
comply with all applicable environmental compliances in this

regard.

That it is pertinent to mention that the instant Application creates an
illusion that fly ash is a hazardous waste, however, fly ash is
excluded from the category of hazardous wastes as per the
Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. The Note to Schedule I of the Hazardous
and Other Wastes (Management and Transboundary Movement)
Rules, 2016 reads as:
“Note: The high volume low effect wastes such as fly ash,
Phosphogypsum, red mud, jarosite, Slags from
pyrometallurgical operations, mine tailings and ore
beneficiation rejects are excluded from the category of
hazardous wastes. Separate guidelines on the management of
these wastes shall be issued by Central Pollution Control

Board.”

RESPONDENT NO. 7 REQUESTED FOR WASTE
MATERIAL FROM ANSWERING RESPONDENT BY
PROMISING COMPLIANCE WITH ENVIRONMENTAL
LAWS

It is submitted that Respondent No. 7 has been requesting the
Answering Respondent for providing waste material for developing

or reclaiming their land.
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26.

Copy of letters from Respondent No. 7 to the Answering
Respondent dated 15.08.2019, 30.04.2019 and 06.07.2018
respectively are annexed herewith as ANNEXURE R-8/6 (Colly.).

The letter dated 15.08.2019 from Respondent No. 7 requesting the
Answering Respondent to provide them Iron/Steel slag as filling
material on their land reads as:

“We take responsibility for complying with Statutory

Environment Acts/Rules/Norms in this regard.”

27. The letter dated 30.04.2019 from Respondent No. 7 requesting the

28.

(¥)

29.

Answering Respondent to provide Fly Ash as filling material for the

purpose of reclamation & compaction of their plot reads as:

“Our request is in line with MOEF notification S.O. 763 (E)
dated September 14, 1999 for Utilisation of Fly Ash from
Coal or Lignite based Thermal Power Plants under clause 7
(Annexure 2), we take responsibility for complying with

environment ruled in this regard.”

It is therefore most sincerely submitted that any waste material
provided by the Answering Respondent to Respondent No. 7 was
based on the undertaking that Respondent No. 7 would comply with

relevant statutory environment Acts/Rules/Norms in this regard.

ALLEGATIONS RAISED AGAINST THE ANSWERING
RESPONDENT ARE VAGUE AND CRYPTIC

That the Applicant has made whimsical, vague and cryptic
allegations against the Answering Respondent without supplying
specific materials before this Tribunal to substantiate the said

allegations.
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30.

31.

32.

33.

That the Applicant has alleged that the Respondent is disposing of
hazardous waste such as ETP sludge, Corex plant slag, fly ash on its
land bearing survey no. 261 which is adjacent to the land of
Respondent No. 7. However, it is pertinent to mention that the
Applicant has not placed any material on record to substantiate the

aforementioned allegation.

It is reiterated that the Answering Respondent owns the land
presently bearing survey no. 83 (the erstwhile land bearing survey
no. 261) which is located inside the Plant and not the land adjacent
to the land of Respondent No. 7 as alleged by the Applicant in its
Application.

It is submitted that the one of the grounds raised by the Applicant in
its Application is the violation of the Wildlife (Protection) Act,
1972. The Answering Respondent denies the same as there is no
violation of the said Act, as alleged by the Applicant. Further, the
Answering Respondent would like to humbly submit that any
allegation regarding the violation of the provisions of the Wildlife
(Protection) Act, 1972 would lie only before an appropriate
authority and not before this Hon’ble Tribunal as this Hon’ble
Tribunal has no jurisdiction to adjudicate issues arising out of the
Wildlife (Protection) Act, 1972 under Section 14 r/w Schedule I of
the NGT Act, 2010.

The Hon’ble Supreme Court of India in the case of Dhampur Sugar
(Kashipur) Ltd. vs. State of Uttranchal and Ors. [2007 (8) SCC 418]
observed:
“...It 1s, therefore, necessary for the person making such
allegations to supply full particulars in the petition. If
sufficient averments and requisite materials are not on record,

the court would not make 'fishing' or roving inquiry.”
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34.

35.

(G)

The Hon’ble Supreme Court of India in the case of Chandra
Prakash Singh and Ors. Vs. Chairman, Purvanchal Gramin Bank
and Ors. [2008 (12) SCC 292] observed:

“19. Thus, as a proposition of law, the burden of proving mala
fide is very heavy on the person who alleges it. Mere
allegation i1s not enough. Party making such allegations is
under the legal obligation to place specific materials before
the Court to substantiate the said allegations. There has to be
very strong and convincing evidence to establish the
allegations of mala fides specifically and definitely alleged in
the petition as the same cannot merely be presumed. The
presumption under law is in favour of the bona fides of the

order unless contradicted by acceptable material.”

It is submitted that the Applicant in the present application has made
vague, cryptic, sweeping and unfounded allegations in the
Application. It is further submitted that the Applicant has failed to
place any specific proof or acceptable material warranting the

allegations made against the Answering Respondent.

As such, it is prayed that this Hon’ble Tribunal may be pleased to
dismiss the Application with heavy costs since the Applicant has not
adduced any specific information qua the Answering Respondent
and has merely made vague and whimsical allegations, without any
documentary or other evidence. In terms of the law laid down by the
Hon’ble Supreme Court in the aforesaid decisions, it is submitted
that the Applicant be put to strict test of establishing any non-

compliance on part of the Answering Respondent.

THE APPLICATION DOES NOT DISCLOSE CAUSE OF
ACTION AGAINST THE ANSWERING RESPONDENT
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36.

37.

38.

39.

40.

It is most respectfully submitted that the Applicant is abusing the
process of law and the present Application filed by the Applicant
does not disclose any cause of action against the Answering
Respondent and therefore, this Hon’ble Tribunal is duty bound to

dismiss this Application with heavy cost.

That the broad allegation made in the Application against the
Answering Respondent 1s that the Answering Respondent is
disposing of hazardous waste on a land bearing survey no. 261
owned by Answering Respondent which is adjacent to the land of
Respondent No. 7 and that the aforementioned land bearing survey
no. 261 falls within Coastal Regulation Zone (CRZ) as per the
approved Gujarat Coastal Zone Management Plan. However, it is
pertinent to mention that the Application does not provide necessary
material facts and particulars with regards to the allegations made

against the Answering Respondent in this instant Application.

That it is reiterated that the Answering Respondent owns the land
bearing survey no. 83 (the erstwhile land bearing survey no. 261)
which is located inside the Plant and not the land adjacent to the land
of Respondent No. 7 as alleged by the Applicant in its Application.
As such, the Answering Respondent neither owns the land bearing
survey no. 261 which is adjacent to the land of Respondent No. 7 as
alleged by the Applicant nor is it disposing off any hazardous waste

on the aforementioned land.

It submitted that the area shown in the Annexure A/3(Colly)
annexed by the Applicant in the instant Application is the land
presently bearing survey number 261 which is not owned by the

Answering Respondent.

The Applicant has only made vague, cryptic and baseless allegations

against the Answering Respondent without being warranted by
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41.

42.

(H)

43.

empirical information or specific proof or acceptable material. As
such, the Applicant in the instant Application through clever
drafting has created an illusion of a cause of action which does not
arise and therefore the present Application must not be entertained

by this Hon’ble Tribunal.

The Hon’ble Supreme Court of India in the case of The Union of
India (UQI) vs. Pandurang Kashinath More [AIR 1962 SC 630]
held that:
“....It is well known that when an improper conduct is
alleged, it must be set out with all particulars. In Wallingford
v. Mutual Society (1880) 5 AC 685 (697) Lord Selborne
observed,
“With regard to fraud, if there be any principle which
is perfectly well settled, it is that general allegations,
however strong may be the words in which they are
stated, are insufficient even to amount to an averment
of fraud of which any Court ought to take notice”
We think what was said about fraud would equally apply to
any improper conduct”.
The Hon’ble Supreme Court of India in the case of Bharat
Aluminium Company and Ors. vs. Kaiser Aluminium Technical
Service, Inc. and Ors. [(2012) 9 SCC 552] observed,
“Order VII Rule 1(e) mandates the Plaintiff to state the facts
constituting the cause of action and when it arose. Order VII
Rule 11(a) provides the plaint shall be rejected where it does

not disclose a cause of action.”

THE APPLICANT IS TRYING TO MISLEAD THIS
HON’BLE TRIBUNAL

That the Applicant by way of this instant Application is trying to
obtain relief by misleading this Hon’ble Tribunal.
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44,

45.

46.

It is submitted that the broad allegation made in the Application
against the Answering Respondent is that the Answering
Respondent is disposing of hazardous waste such as ETP sludge,
Corex plant slag, fly ash on its land bearing survey no. 261 owned
by Answering Respondent which is adjacent to the land of
Respondent No. 7 and that the aforementioned land bearing survey
no. 261 falls within Coastal Regulation Zone (CRZ) as per the
approved Gujarat Coastal Zone Management Plan. However, it is
submitted that the land presently bearing survey no. 261 which is
adjacent to the land of Respondent No. 7 is not owned by the
Answering Respondent. As such, the Answering Respondent neither
owns the land presently bearing survey no. 261 which is adjacent to
the land of Respondent No. 7 nor is it disposing off any hazardous

waste on the aforementioned land.

It is submitted that the Answering Respondent owns the land bearing
survey no. 83 at present and this land is located within the Plant. It
1s pertinent to mention that the land record annexed by the Applicant
in its complaint to Respondent No. 1 dated 19.08.2019 which is also
annexed with the instant Application as part of Annexure A/10
(Colly) clearly shows that the land owned by the Answering

Respondent is the land bearing survey no. 83.

That the Applicant has made false averment in Para 17 by stating
that no inspection was conducted by GPCB/Respondent No. 5 in the
premise of Answering Respondent. It is submitted that officials of
Respondent No. 5 had made an inspection of industrial unit of
Answering Respondent on 05.09.2019 and directed the Answering
Respondent to submit its compliance to the observations made by
them to the Surat regional office as well as Gandhinagar Head office

of Respondent No. 5.
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47.

48.

That it is further submitted that the Answering Respondent in its
reply to the observations raised by Respondent No. 5 informed their
Surat regional office as well as Gandhinagar Head office that Hazira
Container Freight Station Pvt. Ltd./Respondent No. 7 vide a letter
dated 15.08.2019 requested the Answering Respondent to provide
2,00,000 MT of Iron/Steel slag for the purpose of filing the low lying
area and reclamation of their plot and gave a representation to the
Answering Respondent that Respondent No. 7 undertakes the
responsibility for complying with statutory requirements in this
regard. As such, it is explicitly clear that the Applicant has wilfully
made false submissions and as such, is deliberately trying to mislead

this Hon’ble Tribunal by concealing material facts

Copy of reply submitted by Answering Respondent to Surat regional
office and Gandhinagar Head office of Respondent No. 5 dated
07.09.2019 is annexed herewith as ANNEXURE R-8/7 (Colly.).

That Respondent No. 5 inspected the premise of Answering
Respondent on 23.09.2020 in furtherance to this instant Application
and raised certain observation with respect to generation and
disposal of Fly Ash at the Plant of the Answering Respondent vide
a letter bearing ID — 14186 dated 23.09.2020. The Answering
Respondent has submitted its reply to the aforementioned
observation raised by Respondent No. 5 vide a letter dated

28.09.2020.

Copy of the original and translated copy of Respondent No. 5 letter
bearing ID-14186 dated 23.09.2020 and the reply dated 28.09.2020
submitted by Answering Respondent to Respondent No. 5 are
annexed herewith as ANNEXURE R-8/8 (Colly.).

PARA-WISE REPLY OF THE ORIGINAL APPLICATION
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The contents of Para 1 and 2 merit no reply as they are part of record.

The contents of Para 3 to the extent they pertain to the Answering
Respondent are denied in toto. It is submitted that the allegations
made by the Applicant in the instant Application i.e., inter alia
Answering Respondent i1s dumping hazardous waste such as ETP
sludge, Corex plant slag, fly ash on its own land bearing survey no.

261 at Hazira, Surat, Gujarat are false and baseless.

It is submitted that the land presently bearing survey no. 261 which
1s adjacent to the land of Respondent No. 7 is not owned by the
Answering Respondent. As such, the Answering Respondent neither
owns the land presently bearing survey no. 261 which is adjacent to
the land of Respondent No. 7 nor is it disposing off any hazardous

waste on the aforementioned land.

That it is further submitted that the Answering Respondent owns the
erstwhile land bearing survey no. 261 which is presently bearing

survey no. 83 and this land is located within the Plant.

The contents of Para 4 to the extent they pertain to the Answering
Respondent are vehemently denied. It is submitted that any contents
of this Paragraph unless expressly accepted may please be
considered as denied. It is submitted that Answering Respondent is
not disposing of hazardous waste on open land and as such, there is
no run-off from such open land into the sea. It is therefore most
respectfully submitted that there is no need to pass any order for

stoppage of the activities of Answering Respondent.

It is further submitted that the Answering Respondent treats the

sewage in a sewage treatment plant and uses the treated water for
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greenbelt development and the sewage sludge as manure within the

plant premises.

That all the waste generated from the Plant are properly disposed
off.

PARA-WISE REPLY OF THE FACTS OF THE CASE

4, The contents of Para 1 are denied except to the extent they form part
of record.
5. The contents of Para 2 and 3 merits no reply as they do not pertain

to the Answering Respondent.

6. The contents of Para 4 merits no reply as it is part of record. As
stated by the Applicant in this Para 4, the Respondent No. 1 after
applying its mind and following due process has granted the
Environmental Clearance to the Answering Respondent. It is further
submitted that the Executive Summary of the EIA Report annexed
by the Applicant in its Application while discussing details of
hazardous waste generation and disposal method clearly mentions
that the Granulated Slag generated from Blast Furnace will be used
as input material in cement plant or for landfill, ETP sludge
generated from coke oven plant will be mixed with coal blend for
charging in the coke oven batteries and BOF slag will be used for

land filling & road construction.

7. The contents of Para 5 are denied. It is submitted that the land
presently bearing survey no. 261 which is adjacent to the land of
Respondent No. 7 is not owned by the Answering Respondent. As
such, the Answering Respondent neither owns the land presently

bearing survey no. 261 which is adjacent to the land of Respondent



10.

No. 7 nor is it disposing off any hazardous waste on the

aforementioned land.

The contents of Para 6 are vehemently denied except to the extent

they form part of record.

[t is pertinent to note that the area shown in the Annexure A/3(Colly)
annexed by the Applicant in the instant Application is the land
presently bearing survey number 261 which is not owned by the
Answering Respondent. The Answering Respondent is not
disposing of any hazardous waste on the said land presently bearing

survey no. 261 as alleged by the Applicant.

The contents of Para 7 to the extent they pertain to the Answering
Respondent are vehemently denied. It is submitted that any contents
of this Paragraph unless expressly accepted may please be

considered as denied.

That it is submitted that the land presently bearing survey no. 261
which is adjacent to the land of Respondent No. 7 is not owned by
the Answering Respondent. The Answering Respondent neither
owns the land presently bearing survey no. 261 which is adjacent to
the land of Respondent No. 7 nor is it disposing of any hazardous

waste on the aforementioned land.

It is further submitted that the Answering Respondent is not

disposing of any hazardous waste on any forest land.

The contents of Para 8§ to the extent they pertain to the Answering
Respondent are vehemently denied. It is submitted that the
Answering Respondent has obtained all the required permissions

and clearances for operating the Plant. The Answering Respondent
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1.

12.

13.

14.

15.

16.

17.

is operating the Plant in compliance with the stipulated guidelines

and prescribed standards.

The contents of Para 9 merits no reply as they do not pertain to the

Answering Respondent.

The contents of Para 10 to the extent they pertain to the Answering

Respondent are denied.

The contents of Para 11 and 12 merit no reply as they do not pertain
to the Answering Respondent. It is submitted that any contents of
these paragraphs unless expressly accepted may please be

considered as denied.

The contents of Para 13 are vehemently denied.

The contents of Para 14 are denied except to the extent they form

part of record.

The contents of Para 15 and 16 merit no reply as they are part of

record.

The contents of Para 17 are denied except to the extent they form
part of record. It is submitted that the Applicant has made false
averment in Para 17 by stating that no inspection was conducted by
GPCB/Respondent No. 5 in the premise of Answering Respondent.
It is submitted that officials of Respondent No. 5 had made an
inspection of industrial unit of Answering Respondent on
05.09.2019 and directed the Answering Respondent to submit its
compliance to the observations raised by them to the Surat regional
office as well as Gandhinagar Head office of Respondent No. 5.

That it is further submitted that the Answering Respondent in its
reply to the observations raised by Respondent No. 5 informed their

Surat regional office as well as Gandhinagar Head office that Hazira
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18.

19.

20.

Container Freight Station Pvt. Ltd./Respondent No. 7 vide a letter
dated 15.08.2019 requested the Answering Respondent to provide
2,00,000 MT of Iron/Steel slag for the purpose of filing the low lying
area and reclamation of their plot and gave a representation to the
Answering Respondent that Respondent No. 7 undertakes the
responsibility for complying with statutory Environment

Acts/Rules/Norms in this regard.

The contents of Para 18 to the extent they pertain to the Answering

Respondent are vehemently denied.

The contents of Para 19 and 20 merit no reply as they do not pertain

to the Answering Respondent.

The contents of Para 21 are denied except to the extent they form
part of record. It is submitted that the Answering Respondent is
operating in compliance with the stipulated guidelines and

prescribed standards.

PARA WISE REPLY TO THE GROUNDS

21.

22.

23.

The contents of Ground A to the extent they pertain to the
Answering Respondent are denied in toto as they are vague, cryptic
and baseless allegations made without being supported by empirical

information or specific proof or acceptable material.

The contents of Ground B merit no reply as they do not pertain to

the Answering Respondent.

The contents of Ground C are vehemently denied except to the
extent they form part of the record. It is pertinent to mention that

this Tribunal has no jurisdiction to adjudicate issues arising out of
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24.

25.

26.

27.

28.

the Wildlife (Protection) Act, 1972 under Section 14 r/w Schedule I
of the NGT Act, 2010.

The contents of Ground D to the extent they pertain to the
Answering Respondent are vehemently denied as they are vague,
cryptic and baseless allegations made without being warranted by
empirical information or specific proof or acceptable material. It is
submitted that any contents of this Ground unless expressly
accepted may please be considered as denied. It is further submitted
that the Answering Respondent is operating after obtaining consent
orders under the Water (Prevention and Control of Pollution) Act
1974, Air (Prevention and Control of Pollution) Act 1981 and
Hazardous and Other Waste (Management and Transboundary)
Rules 2016. As such, there has been no adverse impact on the inter-
tidal area of village Hazira by the activities of the Answering

Respondent.

The Contents of Ground E are denied except to the extent they form

part of record.

The Contents of Ground F are vehemently denied as they are vague,
cryptic and baseless allegations made without being warranted by

empirical information or specific proof or acceptable material.

The Contents of Ground G merits no reply as it does not pertain to

the Answering Respondent.

That it is submitted that the Answering Respondent is operating the
Plant in compliance with the stipulated guidelines and prescribed

standards.

In view of the submissions made above, the Answering Respondent most

respectfully prays that this Hon’ble Tribunal may be pleased to delete the

name of the Respondent from the array of respondents and dismiss the

instant Application with heavy costs.
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RESPONDENT NO. 8
Rajesh Raktate

FILED THROUGH

NAWNEET VIBHAW
SHARDUL AMARCHAND MANGALDAS AND CO.
ADVOCATES FOR THE RESPONDENT NO. 8
216, OKHLA INDUSTRIAL ESTATE, PHASE III
NEW DELHI - 110 020
E-MAIL: nawneet.vibhaw(@amsshardul.com, M.: 8800491477

DATE: 28.10.2020
PLACE: NEW DELHI
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mailto:nawneet.vibhaw@amsshardul.com

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, PUNE
ORIGINAL APPLICATION NO. 27 OF 2020

IN THE MATTER OF:
Roshni B. Patel ....Applicant
Versus
Union of India & Ors. ....Respondents
AFFIDAVIT

I, Rajesh Prabhakar Raktate S/o Prabhakar Nathu Raktate aged about 45
years presently working as Legal Counsel of Respondent No. 8 having
office at 2™ Floor, Birla Centurion, Pandurang Budhakar Marg, Worli
Century Mills Compound, Mumbai, Maharashtra — 400030 presently at

Mumbai, do hereby solemnly affirm and declare as under:

1. That I am fully acquainted with the facts and circumstances of the
matter and am duly authorized to swear this affidavit on behalf of

Respondent No. 8.

2. That the contents of the accompanying Reply filed on behalf of
Respondent No. 8 are true and correct to the best of my knowledge
and have been drafted by the counsel on my instructions and nothing

material has been concealed therefrom.

3. That the Annexures annexed with the accompanying Reply are

either true copies of their original or true printouts.

4. [ am advised to state that the conditions of Section 65B of the Indian
Evidence Act, 1872 are complied with, in filing the accompanying
Reply. I state that I have taken printout of the relevant page and
information from the World Wide Web (Internet) as downloaded by

me on my computer system and no manipulations have been done.
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I state that printout(s) were taken using a computer, which was
operating properly and under my lawful control. I state that the said
computer is being regularly used to send e-mails and electronic

communication in the ordinary course of its use.

DEPONENT
Rajesh Raktate

Verification:
I, the above named deponent do hereby verify that all the facts mentioned
in the affidavit are true to my knowledge and that no part thereof is false

and nothing material has been concealed therefrom.

Verified at Mumbai on this 28" day of October 2020.

DEPONENT
Rajesh Raktate
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Office of the Registrar of Companies
RoC Bhavan, Opp Rupal Park Society Behind Ankur Bus Stop, Ahmedabad, Gujarat, India, 380013

Certificate of Incorporation pursuant to change of name
[ Pursuant to rule 29 of the Companies (Incorporation) Rules, 2014]

Corporate Identification Number (CIN): U27100GJ1976FLCO013787

I hereby certify that the name of the company has been changed from ESSAR STEEL INDIA LIMITED to
ARCELORMITTAL NIPPON STEEL INDIA LIMITED with effect from the date of this certificate and that the
company is limited by shares.

Company was originally incorporated with the name Essar Constructions Limited.

Given under my hand at Ahmedabad this Eighth day of January two thousand twenty.

DS MINISTRY ¢
OF CORPORATE?
AFFAIRS 05 !

MANOJA KUMAR SAHU

Registrar of Companies
RoC - Ahmedabad

Mailing Address as per record available in Registrar of Companies office:
ARCELORMITTAL NIPPON STEEL INDIA LIMITED

27km,SURAT HAZIRA ROAD, HAZIRA, SURAT, Gujarat, India, 394270
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9/4/2020 2 Any RoR @ Anywhere :::

HOME / RURAL LAND RECORD (../LandRecordRural.aspx) / VF-7

(2] 2UH eyl oitdR - 9 ol [ddLdl

q) W& &211Ad wHletell (A1) s5el viLUCAl AL HIR % D Bl ArlldIR eisd ALy ARLciMi 1A &l
R) ¥ [Q21dl 23 818 Ul quiRieil vil&dl Anadl €1y dl @ d HiHddelR sA] AHadl saseR sAe1)
Aus sq).

* 11.16/12/2010 07:32:30 =il Rei(d2)
District (¢dl)

A

Taluka (cll¢is1)

Y11

Village (3LLH)

S

Survey/ Block Number (E-l?.a.l udls sulR)
¥¥o Usla

Land Details (¥4leteil [c1d))

Total Area (H.Are.SqMt.) (¢ 831501 .. ANHL.) :
0-£0-¢¥

Total Assessment Rs. (§6 ISR =) :
3.00

Tenure (AtllUSIR) :

11 eI SAHF3 UAY

Land Use (%Hleisll GUYlol) :
Udldias Gualal

Name of farm (ﬂd%ﬂi sllH) :

Other Details (H153) :

U sini2-2eUpa

Ownership Details (vildel2eil [da1dl)

. . To
Ulldl eioi2 | 8aAs0 | BISIR | ollt oiof2] dell wWidelR P

ASHUTOSH SENGER - D/42332018
TRUE COPY
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9/4/2020 2 Any RoR @ Anywhere :::
1R¥0,59%,5¢U,
R4¢ | 0-¢0-¢¥ | 3.00 32146110 duilales(a)0)

LAY 9211@18(3R0)
o3216118) 921s1¢18)(3R%¥0)
g SHIR 9911 IB(1R¥0)
o1lsfGlet £99116116)(3R50)

AldlAst 99116118(250)

Boja and Other Rights Details (01121 1l 0{lo1 €55 <l [Ao1dl)

oflon Wal uilen €8s ofl (cdoLdl

q) wL&l e{Ae wHletefl (€A1l §5el vilUAl AGL HIR % D Bal UtlldIR olsE AL Ui A1) «1S).
R) UL (A1) 23 18 Ul quRlel vil&dl Anadl €1y dl @ d HiHddelR s AHaudl sAseR sAsi)
Aus s

Content Owned by Revenue Department, Government of Gujarat
© Developed by National Informatics Centre (NIC), Gujarat State Centre, Gandhinagar

Top

ASHUTOSH SENGER - D/42332018
TRUE COPY
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9/4/2020 2 Any RoR @ Anywhere :::

HOME / RURAL LAND RECORD (../LandRecordRural.aspx) / VF-7

(2] 2UH eyl oitdR - 9 ol [ddLdl
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q) W& &211Ad wHletell (A1) s5el viLUCAl AL HIR % D Bl ArlldIR eisd ALy ARLciMi 1A &l
R) ¥ [Q21dl 23 818 Ul quiRieil vil&dl Anadl €1y dl @ d HiHddelR sA] AHadl saseR sAe1)

Aus s,

* 11.16/04/2015 01:02:09 =il Rei(d2)
District (¢dl)

A

Taluka (cll¢is1)

Y11

Village (3LLH)

S

Survey/ Block Number (E-l?.a.l udls sulR)
¥¥o/q

Land Details (¥4leteil [c1d))

Total Area (H.Are.SqMt.) (¢ 831501 .. ANHL.) :
9-94-03

Total Assessment Rs. (§6 ISR =) :
€.o

Tenure (AtllUSIR) :

oilet Vil (yuist

Land Use (%Hlsisll GUYldl) :
Udldias Gualal

Name of farm (W2 oll¥) :

Other Details (H153) :

ud siniz-2291

Ownership Details (vildel2eil [da1dl)

ASHUTOSH SENGER - D/42332018

TRUE COPY

https://anyror.gujarat.gov.in/Information_pages/Info712Details.aspx
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9/4/2020 2 Any RoR @ Anywhere :::

Yildl eiti2 | &aAsn | olltl oifR] dell widelR
VSIR |

€4,909,U¥0,9¥¢R,2393,39%,RUR0,RU%T,

UUC | 1-9U-03 | €. Uo {141 A Hsdeld HldR M yded] (e53] del AHEAID 2050118 Uedeil
gl 1fl(RuULY)

Boja and Other Rights Details (t11%1 %=l t{lon €55 «il [do1d]l)
ol Vol ol &5 «il [da1dl

WRYUY, 09,41,

HIA olotWlloll &q Hi WlHluHaA Ulsi<koe>

q) u{&l eiAe wHletefl ([€Ao1dl §5el vilUAl AGL HIR % O Bal UtlldIR o156 dId AUl A1) «iS.
R) UL [Q21d) 23 818 Ul quRleil vil&dl Anadl €ld dl B d HiHddelR s3] AHaudl sAseR sA3si)
Aus s

Content Owned by Revenue Department, Government of Gujarat
© Developed by National Informatics Centre (NIC), Gujarat State Centre, Gandhinagar

Top

ASHUTOSH SENGER - D/42332018
TRUE COPY
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9/4/2020 2 Any RoR @ Anywhere :::
HOME / RURAL LAND RECORD (../LandRecordRural.aspx) / VF-7
(2] 2UH eyl oitdR - 9 ol [ddLdl
q) T &211Ad wHletell (A1) s5el viLUCAl AL HIR % D Bl ArlldIR o156 ALy ARIcMi 1A &l
R) ¥ [Q21dl 23 818 Ul quiRieil vil&dl Anadl €1y dl @ d HiHddelR sA) AHadl saseR sAs1)
Aus sq).
* d1.15/12/2017 01:03:57 «il R&l(dv]
District (¢dl)
A
Taluka (cll¢is1)
1Al
Village (3LLH)
S
Survey/ Block Number (E-l?.a.l udls sulR)
¥¥oR
Land Details (%Hletedl [Qo1dl)
Total Area (H.Are.SqMt.) (¢ 831501 .. ANHL.) :
RU¥-CU
Total Assessment Rs. (§6 ISR =) :
¢.\Jo
Tenure (AtllUSIR) :
%fail Al (%.21)
Land Use (%Hlsisll GUYldl) :
Wdlaias Guylal
Name of farm (W2 oll¥) :
Other Details (H153) :
ud diuiR-eUR
Ownership Details (Wld&l2+il (coLdl)
. . To
Uildl eitd2 | AAAs0 | MISIR | ol oiti2] dell wWidelR P

ASHUTOSH SENGER - D/42332018
TRUE COPY
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9/4/2020 2 Any RoR @ Anywhere :::

€5, U¥Y,Us%,13U%,2R57,RU€0,2ER0,

Usg | -U¥-CU | .o HEQUMLY SICULC LS HISIR(RER0)

YUIAA HEQUMIY AIEIR(RER0)

Boja and Other Rights Details (¢11%1 %=l t{lont €55 «il [do1d]l)
ol Vol ol &5 «il [da1dl

¥3¥,UUT,92(,1099,R%3,

WIRHL AS]. 1ol {1l 2w Al Yrdetl A dLYo¢/ReMU «il 1% MU §5H «f. . [ectlofl Y5l
ol.98¥-9Uedl oIy 53].<Uco>

Ri(s3eds, €2 2UlUWlsll ¥i3 @] 30,00,000/- of] G{lo¥]<REA3>

q) A&l 2A1Qd %Hlotofl (A1) 55el 21Ul AR HIR % D Bl ArlldIR o156 Ay 2RI M w14 &l
R) AL (A1) 23 18 Ul quiRledl Hil&dl Anadl €1y dl B d HiHddelR s3] Haudl A5 sA3ei)
AU s,

Content Owned by Revenue Department, Government of Gujarat
© Developed by National Informatics Centre (NIC), Gujarat State Centre, Gandhinagar

Top
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Details of Village Form No. 7

1) The details shown here are only for your knowledge
which will not be considered as official document.

2) If any further information is required regarding these
details, then office of the Mamlatdar or office of the
Collector be contacted.

Ason 16/12/2010 07:32:30

District

Surat

Taluka

Choryasi

Village

Hajira

Survey/Block Number

440 paiki 1

Land Details

Total Area (H.Are.Sq.Mtr.)

0-80-94

Total Assessment Rs.

3.00

Tenure:

Section 43 of Tenancy Act

Land Use:

ASHUTOSH SENGER - D/4233/2018
TRUE TYPED COPY



Agricultural use

Name of farm:

Other Details:
Survey No. 261 /p1

Ownership Details

Account Number / Area / Assessment Entry Nos. and
Accountholders
1240,614,685
219]0-80-9413.00 Keshavbhai Lakhiyabhai(1240)
Rameshbhai Chhaganbhai(1240)
Nareshbhai Chhaganbhai(1240)
Ravindrakumar Chhaganbhai(1240)
Bhanuben Chhaganbhai(1240)

Sitaben Chhaganbhai(1240)

Mortgage and other details

Details of Mortgage and Other Rights

1) The details shown here are only for your knowledge
which will not be considered as official document.

2) If any further information is required regarding these
details, then office of the Mamlatdar or office of the

Collector be contacted.

ASHUTOSH SENGER - D/4233/2018
TRUE TYPED COPY
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Details of Village Form No. 7

1) The details shown here are only for your knowledge
which will not be considered as official document.

2) If any further information is required regarding these
details, then office of the Mamlatdar or office of the
Collector be contacted.

As on 16/04/2015 01:02:09

District

Surat

Taluka

Choryasi

Village

Hajira

Survey/Block Number

440/1

Land Details

Total Area (H.Are.Sq.Mtr.)

1-75-03

Total Assessment Rs.

6.50

Tenure:

Non-agriculture — eligible for premium

Land Use:

ASHUTOSH SENGER - D/4233/2018
TRUE TYPED COPY



Agricultural use

Name of farm:

Other Details:
Survey No.261/1
Ownership Details

Account Number / Area / Assessment Entry Nos. and
Accountholders
95,107,540,1482,2373,2374,2520,2561
559|1-75-03]6.50 Ramilaben daughter of Mafatlal
Motiram Patel and wife of
Jivrambhai Shankarbhai Patel

(2561)

Mortgage and other details
Details of Mortgage and Other Rights

1255,2091,2518

Only for non-agricultural use eligible for premium<2091>

1) The details shown here are only for your knowledge
which will not be considered as official document.

2) If any further information is required regarding these
details, then office of the Mamlatdar or office of the

Collector be contacted.

ASHUTOSH SENGER - D/4233/2018
TRUE TYPED COPY
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Details of Village Form No. 7

1) The details shown here are only for your knowledge
which will not be considered as official document.

2) If any further information is required regarding these
details, then office of the Mamlatdar or office of the
Collector be contacted.

Ason 15/12/2017 01:03:57

District

Surat

Taluka

Choryasi

Village

Hajira

Survey/Block Number

440/2

Land Details

Total Area (H.Are.Sq.Mtr.)

2-54-95

Total Assessment Rs.

9.50

Tenure:

Old tenure

Land Use:

ASHUTOSH SENGER - D/4233/2018
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Agricultural use

Name of farm:

Other Details:
Survey No. 265/2

Ownership Details

Account Number / Area / Assessment Entry Nos. and
Accountholders
96,545,566,1356,2261,2590,2620
566|2-54-95|9.50 Maheshbhai Dahyabhai Ahir (2620)
Champaben Maheshbhai Ahir (2620)
Mortgage and other details
Details of Mortgage and Other Rights
434,556,728,1071,2623
Entry made pursuant to order dated 1/08/2015 passed in Sp.
Civil Suit No.164 of 15 by the 12th Add. Sen. Civil Judge, Surat

Mortgage of Syndicate Bank, Hajira branch for Rs.10,00,000/-

1) The details shown here are only for your knowledge
which will not be considered as official document.

2) If any further information is required regarding these
details, then office of the Mamlatdar or office of the

Collector be contacted.

ASHUTOSH SENGER - D/4233/2018
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ANNEXURE R-8/3
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Corporate Social Responsibility

Hazira

ASHUTOSH SENGER - D/4233/2018
TRUE COPY



183

41

[A. Health

[B. Education

[C. Livelihood/Women Empowerment

[D. Potable water/Infrastructure

[ E. Other Initiatives

[F. Beneficiaries Impacted
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CSR Highlights:
General Health Checkup services conducted in neighboring village of Hazira belt and
reached out to 6500 patients.
More than 3 lakh lives touched through COVID- 19 response measures.
Menstrual Hygiene Awareness camp was conducted befitting 4250 women.
3000 patients benefited from Hemophilia Care Center at New Civil Hospital Surat.
Supported Taluka Panchayat Education Officer (TPO) for organizing medical Checkup
for the stsudents.
Computer, spoken English and science subject teacher have been provided in Nav
Jagruti Vidhya Vihar School in Hazira.
Summer vacation activities such as Dance and Drawing Classes were conducted and
benefited 220 children.
Freedom Cup 2018, cricket tournament was organized with the Viklang Kalyan Society
Trust Surat on 3™ and 4" December 2018 for differently abled person. Four teams
participated in this tournament.
30- students were imparted basic computer class at Lok Vikas Kendra, Hazira.
Organized an exposure visit at Apparel Park, Surat for school going students.
Empowering 1500 Women of Hazira, Junagam, Mora and Damka village by imparting
tailoring training through Lok Vikas Kendra.
Local festival celebrated with school children’s and surrounding villages.
Every year celebrating International Women’s Day with village women’s.
Partnered with the Gujarat Rural Industries Making Corporation (GRIMCO),
Gandhinagar to conduct a one-month training program from 15t October to 30" October
2019 at Junagam village and provided certificates on 5" May’-2020.
Strengthening community infrastructure and ensuring 24/7 drinking water supply to
Hazira village to fetch population of 16750 persons.
Cleanliness drive conducted under “Swatch Bharat Abhiyan” in Hazira Village.

Tree Plantation drive on Word Environment Day at NJVV School, Hazira.

ASHUTOSH SENGER - D/4233/2018
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A. Health

Conduct of Health Check Up camp

The Monthly Health Checkup camp were
conducted with the support of Unity Hospitals
Surat for General checkup, Prizma Eye care
Surat for Eye checkup and Sumirow Dental
Surat for Dental Checkup at Rajgari &
Damka villages. 1200 targeted beneficiaries
were covered in various camps.

Health Checkup camp

Organized monthly free Health checkup
(Height, Weight and blood group) camp with
support of health team of our Care Nursing
Home (CNH) at Primary Government
School, Hazira. 1111 students undergone
health checkup. And we have given
Medicine and Blood group card to each
student.

Awareness Meeting on Menstrual Health and Hygiene

To increase awareness about health of
female in and around the villages, monthly
Menstrual Health and Hygiene Awareness
camp was conducted with support of Orkid
Magukiya hospital, Surat. Dr. Kajal Magukiya
(M.D, D.G.O) Gynecologist & Dr. Heenaben
(F.HW) on awareness on cancer and
cleanliness in this camp.

ASHUTOSH SENGER - D/4233/2018
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Hemophilia Day Care Centre

Supported Hemophilia Care Center at New
Civil Hospital Surat. The support was provided
towards manpower to run this center. Around
3000 patient benefited till Sept’-2019.

Health Awareness Camp

To increase awareness about health of female
in and around the villages, health awareness
camp was organized on January 29, 2020 at
PHC Center Mora village, with esteemed
presence of Dr. Dr. Kajal Magukiya (MD DGO
Mumbai), Orkid Magukiya Hospital, Surat,
organized female health checkup special focus
on gynecological health issues prime focus
given to the female who face challenges in

conceiving the first child along with consulting
free of cost at their hospital which includes sonography also, around 600 female
received the benefit through this awareness program.

COVID -19 Response

e To protect against Covid-19, raised awareness through poster and announcements

and sanitization in the surrounding villages namely Hazira, Junagam, Rajgari, Suwali,
Mora, Bhatlai, Damka and Vansva.

e Supply of food grains and ration (350 quintals Rice, 80 quintals Dal, 3500 liters’ edible

oil) for migrant labor to Surat Municipal Cooperation.

e Food packets provided to daily wage laborer, distributing 500 packets daily.
e 1200 Hygiene kits were given to daily wage workers.

e 3000 packed energy drink provided to police personnel for 3 Days.

o Distribution of 500 ration kits in Hazira village for migrant labors.
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Supply of fooa-grains and ration for homeless migrant labor to Surat Municipal Cooperation

Sanitization in Hazira village Energy Drinks distributed among police personnel on COVID 19 duty

B. Education:

®  Computer classes were conducted at our Lok Vikas Kendra, Hazira and 30 students
imparted with basic computer learning course.

®  On 21st June 2019 International Yoga Day was celebrated in Primary School Hazira,
and Lok Vikas Kendra and 425 students were benefited.

®  Supporting Nav Jagruti Vidhya Vihar Hazira for improving the quality of education. Two
additional community teachers (Science and Computer) have been provided benefitting
160 Students

®  One-month summer vacation camp was successfully conducted for children’s of Hazira
village. 75 students completed one-month Dance training and 45 students completed
Drawing classes.

®  Exposure visit of 153 - Student’s from Hazira Primary School, Hazira at Aaspandada
Temple, Surat. We have provided two buses.
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Computer Class Yoga Session Nav Jagruti Vidhya Vihar Hazira

Summer Vacation Camp Exposure visit for students

C. Livelihood/Women Empowerment:

Skill Development Training

300- village women undertook tailoring training at our four Our Lok Vikas Kendra,
Hazira, Mora, Junagam and Damka village.
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®  Competition at Lok Vikas Kendra

As a part of motivational program,
organized one-day competition of frock
and dress making on 4th July’19 for all
the vilages and 150 women
participated and were benefited from
this initiative.

= Exposure visit

Organized an exposure visit for women
of Lok Vikas Kendra. The purpose of
this visit was to show a working model
and provide information of the overall
process of Apparel Park were 600
women are working in their unit. Mr.
Nishikant (GM- HR&ADMIN and his
team have briefed about the entire
process of the Unit. All our Lok Vikas
Kendra Hazira, Rajgari, Junagam,
Damka, Mora & Bhatlai women
(Tailoring students) were taken to their unit where women were working as per their
daily schedule. Our students reached the unit which created an altogether a different
atmosphere. They asked many question related to their learning and quality aspects
as well.

®  Making of cotton masks at Lok Vikas Kendra

The women of our Lok Vikas Kendra, Hazira, Damka, Mora and Junagam village in
Corona lockdown received an order from Sarpanch of Junagam village to make 10,000
masks in which the also earned about 40,000 rupees.
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Mehndi Classes

As a part of income generation activity,
organized mehndi classes at Rajgari
village. The trainer was from the same
village which helped in flexible timing for
the interested women, because they
were engaged in farming activities also.

Flower show -2020

Organized an exposure visit to Nand
Niketan Flower Show-2020 with the help
of Administration department on 12%
February 2020. Around 250 Iladies
visited and enjoyed the show. Team of
horticulture briefed about the flower
show  and participants gained

knowledge about how to make a garden

at their own home.

Partner with state agencies to train
making

With the aim of making diverse livelihood
options available for rural women in the
state, AM/NS India partnered with the
Gujarat  Rural  Industries  Making
Corporation (GRIMCO), Gandhinagar to
conduct a one-month training Programme
from 1st October to 30" October 2019 at
Lok Vikas Kendra, Junagam. Total 30-
women were selected to undergo the
training. Essar steel facilitated the overall
implementation of the programme.

rural women in Natural Fiber Articles

GRIMCO will provide marketing support to the articles for sale of their finished products.
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Celebration of Diwali festival’-2019

Diwali with Rangoli competition was held
on the occasion of the Diwali festival at our
4 Lok Vikas Kendra which are Mora,
Junagam, Damka and Hazira. In the end of
competition 3 students each from each
location were given prizes and the judges
for the competition were Mrs. Jyoti Misarani
(Wife of Baiju Misarani Vice President
SMP2) and Mrs. Divyangi Sheth (Wife of
Hitesh Sheth) and Mora village Sarpanch
was also present during the event.

Important Day’s Celebration:

Every vyear we are celebrating
Independence Day / Republic Day at
Hazira Matafaliya Primary (Government)
school. School students give performance
as part of culture program. According to
Government rule, the female student, who
rank first in academic do the hosting of flag.
Snacks and refreshment are also provided
to the school students and Vvillagers
attending the event.

Christmas Day Celebration

Christmas celebration are also organized
in schools for the students. We celebrated
in Halpati Primary School, Hazira and Lok
Vikas Kendra on December 24, 2019.
Santa clause was attraction in this
celebration who engaged students in
dancing, singing and sharing love through
chocolates. Students and Teachers
enjoyed the events and extend their
Christmas wishes to each other and to the
CSR team.
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Teacher’s Day Celebration

Every year we celebrated of Teacher’s day in Hazira School and Lok Vikas Kendra.

A ﬁ."

International Women’s Day Celebration

AM/NS India, celebrated Women’s Day by
inviting women from eight villages to an
award function, which was organized to
felicitate women achievers in the community
function. More than 300 women and young
girls from surrounding Hazira villages
participated in the event. Each village also
performed cultural show to the audience
such song, drama and traditional dance of
their community,

On the occasion the key Speaker was Mrs.
Amita Mehta (M. Com, P.G. Diploma in
Journalism), a social worker, editor of
Gujarat Mitra and Sandesh newspaper,
Surat. Mrs. Amita Mehta spoke on the good
and bad touches, discrimination, each are
equal and self-defense.

Dr. Kajal Magukiya a renowned gynecologist
spoke on the maternal and child health
issues. She also laid emphasis on the
Menstrual hygiene among the adolescent
girls.
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D. Potable Drinking Water:

Every day around 9 lakh liters of drinking water
is supplied through pipeline to Hazira,
Matafaliya and Gundardi villages benefitting
15000 villagers benefited.

E. Other Initiatives:

® Freedom Cup 2018 was organized with the
Viklang Kalyan Society Trust Surat on 3rd
and 4th December 2018. Around four teams
participated in this tournament.

® The Society for Physically handicapped
Ahmedabad organized Special Khel Maha
Kumbh 2018 at Ahmedabad. Our company
employee Ms. Versha Rupreliya
participated and got bronze medal on 29th
December 2018.

" Plantation drive on Environment Day

Every year we are celebrating world
Environment Day at Nav Jagruti Vidhya Vihar
School, Hazira. Tree plantation was done
with village Sarpanch, Dharmendrabhai
Patel, Vice Sarpanch, Bharatbhai Patel,
Gram panchayat members, School Principal,
Mitesh Parikh and school teachers and
AM/NS India, Hazira HR and CSR officials in
the school premise.

ASHUTOSH SENGER - D/4233/2018
TRUE COPY



194

52

F. Beneficiaries Impacted:

S. No | Focus Area Lives Touched
1 Health 10500
2 Education 2250
3 Livelihood & Women Empowerment 3550
4 Potable Drinking Water 16750
5 Other Initiatives — Covid 300000
Total 333050
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BMW AUTHORIZATION FORM-III(Rule 10) Gujarat Pollution Control Board
338, Belgium Square
Care Nursing Home (Co. Essar Steel Ltd.) (Hazira) ( Typical 1st Floor,Opp. Linear Bus Stand
368293 ) Ring Road, SURAT

Under the Rule-10 of the Biomedical waste (Management and Handling) Rules. 2016 framed under the EPACT'86

Authorization for operating a facility for Collection,Disposal OR destruction
use,Generation,Segregation,Any Other form of handling,Packaging,Reception,Recycling,Offering for

R O G A RSP B TN VPO QB Nsgsfasipe OR conversion of biomedical sasiasere e

Application Inward No : 53362 , Date: 20/07/2019 BMW Id : 368293

CCA No: BAW-38099 (20/05/2024)

File No : SRT-951, (Out No : 18057)

No of Beds : 40, Investment(in lakh) : 200.00, Act : B AW
No of HW : 0, Water Consumption(klpd) : 20.00, Scale : S

In exercise of power conferred by this Board and after scrutiny of above referred application, Superintendent /
Incharge of Care Nursing Home (Co. Essar Steel Ltd.) (Hazira) at Essar Steel Ltd.,Nand Niketan
Township , Surat Tal : Chorasi Dist : Surat is here by granted an Authorisation to operate Health Care
facility for Collection,Disposal OR destruction use,Generation,Segregation,Any Other form of
handling,Packaging,Reception,Recycling,Offering for sale,transfer,Storage, Transportation,Treatment
OR processing OR conversion of biomedical wastes on the premises of

M/S. Globe Bio Care situated at

Plot No 8208/2&3,Road No 82/A,,GIDC Sachin, Surat Dist : SURAT Under

CBWTF Reg. No : IN0092, Valid Upto :

1.The Authorisation is granted for 40 nos. of beds with generation of

Type of Waste Category (Kgs/Month) YELLOW WHITE (Translucent) RED BLUE

Qty permitted for Handling 203.42 200.00 20.83 0.00

category of biomedical wastes. (Unit - Kgs/Month)

2.This BMW Authorisation shall be in force for a period of (5 year, Valid Upto 20/05/2024)
This CCA Authorisation shall be in force for a period of 5 year[up to 20/05/2024]

3.This Authorisation is subject to the conditions stated in the Annexure-I attached here with and to such other conditions as
may be specified in the Rules for the time being in force under the Environment (Protection) Act 1986.

4. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules made there
under.

5. The authorization or its renewal shall be produced for inspection at the request of an officer authorised by the prescribed
authority.

Dt: 28/08/2019 Granted on : 27/08/2019 20:07:00 TPAV #74vYekivM4o ] 1
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BMW AUTHORIZATION FORM-III(Rule 10) Gujarat Pollution Control Board
338, Belgium Square
Care Nursing Home (Co. Essar Steel Ltd.) (Hazira) ( Typical st Floor,Opp. Linear Bus Stand,

368293 ) Ring Road, SURAT

Under the Rule-10 of the Biomedical waste (Management and Handling) Rules. 2016 framed under the EPACT'86

6. The person authorised shall not rent, lend, sell, transfer or otherwise transport the biomedical waste without obtainig prior
permission of the prescribed authority.

7. Any unauthorised changes in personnel, equipment or working conditions as mentioned in the application by the person
authorised shall constitute a breach of his authorisation.

8. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the fecility and
such other terms and conditions may be stipulated by the prescribed authority.

For & On behalf of
Gujarat Pollution Control Board

e-Signed On 27/08/2019 20:07:00
(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 74VY6KIM49 R.O Head: Surat

Remark:
Specific Condition :

Encl.: Annexure-I
Issued to , Dr. Anil Jain, Care Nursing Home (Co. Essar Steel Ltd.) (Hazira), Essar Steel Ltd., Nand
Niketan Township , Surat Tal :Chorasi Dist :Surat (BMW Id: 368293 )

Copy to Regional Office - Surat/ H.O

With a request to carry out periodically monitoring of above said hospital/clinic and submit the visit report
to this Office.

Dt: 28/08/2019 Granted on : 27/08/2019 20:07:00 TPAV #74vYekivM4o ] 1
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T +91261 668 2400
Kind Attn: Sh. P.U. Dave, Regional Officer — Surat. F +91261668 5544
wwwessarcom
e g e e v

Dear Sir,

With reference to the observation given by GPCB officials in writing on 05.09.2019 we would like to

submit the reply: :

1. Today, we visited your facility due to written complained from Hazira villagers & others for
iron slag dumping / layer levelling by your facility in Costal area of Hazira, it is mentioned
that your facility has breached a rules of Coastal Regulation Zone (CRZ) Notification, 2011
under Hazardous waste management & transboundry rule,2016. Therefore for said activity
wunit ara dirartad far Aahvlne aleaclée. | fefo o _ar_ . aa . == . &

As per the Request from M/s. Hazira Fright Container Station Pvt, Ltd. for Sub-base preparation
& levelling of their premises, we have provided Iron Slag (Non-Hazardous / Inert material) for
filling low-lying areas.

Kindly find attached the letter from M/s. Hazira Fright Container Station Pvt. Ltd. requesting for
Iron / Steel slag as Annexure-1.

2. Also, you are requested to submit on urgent basis, how much quantity, Disposal at which
place & what type of solid waste was dumped.

We have disposed around 8500 MT of Iron / Steel slag as per the demand request from M/s.
Hazira Fright Container Station Pvt. Ltd. at their premises as mentioned above.

- . TTTTT TUUUTN s mmmnnian L% ML SIS IGNWIL VI
the solid waste dumped in the Coastal area of Hazira.
Last Three Months Details for Generation & Disposal of Hazardous Waste is attached as
Annexure-2.
Analysis Report of Iron Slag (EAF Slag) through MOEF&CC approved laboratory attached as
Annexure-3.
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We hope the above explanation is in line with your requirement, should you require further

information will glad to submit the same.

Thanking you.

Yours faithfull_y, N

ey WwOnuluaaananunaysl t v

CC: Unit Head - Surat, Gujarat Pollution Control Board, Gandhinagar for your kind

Information please.
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Date: 15/08/2019

To,

The Manager,

Essar Steel India Limited.
Hazwra.

Sub: Request for providing Iron / Steel Slag as filling material in survey no.
434/ A / 1 / 2 of Hazira Container Fright Station Pvt. Ltd.

Respected Sir,

We, Hazira Container Fright Station Pvt. Ltd. have taken over 25 Hectares of
Land from Forest Dept. for developing port back up facility.

Since the Land is low lying area and needs adequate filling so as to raise its
height up to the adjoining road level, We therefore request Essar Steel Indiz
Lid. to provide 2,00,000 MT of Iron / Steel Slag (EAF) for the purpose of fiiling
low lying arca and reclamation of our aforesaid plot.

We take responsibility for complying with Statutory Environment Acts / Rules
/ Norms in this regards.

We conflirm that we will use this material for filling low lying arcas &
reclamation of land only.

Please do the needful.

Thanking You
Yours Faithfully,

For, Hazira Container Freight Station Pvt. Ltd.
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Details of Hazardous Waste Generation & Disposal
Chemical sludge 1618.78 MT 2900 MT/Year Disposing at GPCB approved
from Waste Water TSDF site at BEIL, Dahej.
Treatment
Used or Spent Oil 16.6 KL 1443 KL/Year Sending to Registered Re-Refiner
— Jawarawala Petroleum.
Empty barrels/ 83 Nos. 7265 Nos./Year Sending to Registered Re-Refiner
Containers/ Liners — Jawarawala Petroleum.
contaminated with
hazardous
chemicals/ waste
Spent ion exchange 0 Nos. 11138 Nos./Year Sending to GPCB approved TSDF
resin containing site.
metals
Zinc Dross 449.6 MT 195 MT/Month Sending to Authorized Recycler —
(585 MT for 03 Months) | Punia Zinox Private Limited &

Nahar Granite Private Limited
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[ Description of Sample 3 " EAF Slag” Quantity/No. of Samples: 01 Kg/01
Date of Starting of Test : 21/11/2016 Date of Completion : 30/11/2016
]_ TUTTTTITT TN TT J4 T st 4 e vie L WHIVGT U GUVEE (SR s

#Detail provided by customer.

- r\ (g m

s 12 of B S ST A B s overea s e e
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TEST REPORT QR/5.10/01
| A5 | Lead | mon | 5.0 | 3.90..- l
I A7 | Mercury ‘ ma/L | 0.2 [ <NnAi l
A66 Copper mgfL - 25 2.40
A68 Nickel mg/L 20 3.20
A71 Zinc mg/L 250 4480
M\ -

Sec. 12 of Environméhtal (Profectioh) Act-19867 " schednls I Sidifor o' 1 1e e wvetiean,

ASHUTOSH SENGER - D/4233/2018
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) . Ses e e sesie CunICLLULI LD HDLEU 1 AlldlyZed parameters class A
Sch;::Iule Toxic Class A (of this schedule) are equal to or more than | of Class A are within | (To analyzed
I . the permissible limits prescribed therein ; : prescribed limits parameters
- only)
Naote:

(1) The testing method for list of constituents at A1 to A61 in Class-A; shall be based on Toxicity Characteristic Leaching Procedure (TCLP) and for extraction
of leachable constituents, USEPA Test Method 1311 shall be used. )

(2) The testing method for list of constituents at A62 to°A79 in Class- A, shall be based on Soluble Threshold Limit Concentration (STLC) and Waste
Extraction Test (WET) Procedure given in Appendix II of section 66261 of Title 22 of California Code regulation (CCR) shall be used. o

(3) In case of ammenia. (A10), cyanide (A11) and chromium VI (A64), -extractions shall be conducted using-distilled water in-place of the leaching media
specified in the TCLP/STLC procedures. . _

(4) A summary of above specified leaching/extraction procedures is included in manual for characterization and analysis of hazardous waste published by
Central Pollution Control Board and in case the method is not covered in the said manual, suitable reference method may be adopted for the measurement,
(5) In case of asbestos, the specified concentration limits apply only if the substances are in 3 friable, powdered or finely divided state.

(6) The hazardous constituents to be analyzed in the waste shall be relevant to the nature of the industry and the materials.used in the process.
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Gujarat Pollution Cohfrol Board e

338, Belgium Square, First Floor india

Opp’ Ljnear Bus Stand Corporate Identity Number:

lBir:rg"l'iioad , Surat — 395003 U27100GI1976FLOO13T8T

Sub: Compliance status of Observations made du ring the visit of GPCB officials on

05.09.2019 at Essar Steel India Ltd. (HRC Division) (GPCB Log in Id: 20680).

Dear Sir,

With reference to the observation given by GPCB officials in writing on 05.09.2019 we would like to

submit the reply:

1. Today, we visited your facility due to written com plained from Hazira villagers & others for
iron slag dumping / layer levelling by your facility in Costal area of Hazira, it is mentioned
that your facility has breached a rules of Coastal Regulation Zone (CRZ) Notification, 2011
under Hazardous waste management & transboundry rule,2016. Therefore for said activity
you are directed for giving clarity / information through Google Image Latitude &
Longitude.

As per the Request from M/s. Hazira Fright Container Station Pvt. Ltd. for Sub-base preparation
& levelling of their premises, we have provided Iron Slag (Non-Hazardous / Inert material) for
filling low-lying areas.

Kindly find attached the letter from M/s. Hazira Fright Container Station Pvt. Ltd. requesting for
Iran [ Qtaal elam ac Annaviiva 4

place & what type of solid waste was dumped. B S

We have disposed around 8500 MT of Iron / Steel slag as per the demand request from M/s.
Hazira Fright Container Station Pvt. Ltd. at their premises as mentioned above.

3. You are requested to submit last three months data of generation & disposal of hazardous
waste in local regional pollution control board office. Also submit the analysis report of
the solid waste dumped in the Coastal area of Hazira.

Last Three Months Details for Generation & Disposal of Hazardous Waste is attached as
Annexure-2.
Analysis Report of Iron Slag (EAF Slag) through MOEF&CC approved laboratory attached as
Annexure-3.
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We hope the above explanation is in lin
information will glad to submit the same.

Thanking you.

Yours faithfully,
For, Essar Steel India Ltd.

Prasad R. Hawaldar
Denutv Genaral Mananar _ LCE

e with your requirement, should you require further
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Date: 15/08/2019

To,

The Manager,

Essar Steel India Limited.,
Flazira,

Sub: Request lor providing Iron / Steel Slag as filling material in survey no.
434/ A/ 1/ 2 ol Hazira Container Fright Station Pvt. Ltd.

Respected Sir,

We, Hazira Container Fright Station Pvt. Ltd. have taken over 25 Hectares of

Land [rom Forest Dept. for developing port back up facility.

Since the Land is low lying area and needs adequate filling so as (0 raise its
height up to the adjoining road level, We therelore request Essar Steel India
Ltd. to provide 2,00,000 MT of lron / Steel Slag (EAF) for the purpose of filling
low lying arca and reclamation of our aforesaid plot.

We take responsibility for complying with Statutory Environment Acts / Rules
/ Norms in this regards.

We conlirm that we will use this material for filling low lying arcas &
reclamation of land only.

Please do the needful.

Thanking You
Yours Faithfully,

For, Hazira Container Freight Station Pvt. Ltd.

e sl A I e smmsiwailile FASIALIY
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Annexure- 2

S:;'_ Particulars J(ano(i L% tﬁ&‘:ﬁsgg Consented Capacity Disposal / Recycling

1 Chemical sludge 1618.78 MT 2900 MT/Year Disposing at GPCB approved
from Waste Water TSDF site at BEIL, Dahe;j.
Treatment

2 Used or Spent Oil 16.6 KL 1443 KL/Year Sending to Registered Re-Refiner

— Jawarawala Petroleum.

3 Empty barrels/ 83 Nos. 7265 Nos./Year Sending to Registered Re-Refiner
Containers/ Liners — Jawarawala Petroleum.
contaminated with
hazardous
chemicals/ waste

4 Spent ion exchange 0 Nos. 11138 Nos./Year Sending to GPCB approved TSDF
resin containing site.
metals

5 Zinc Dross 449.6 MT 195 MT/Month Sending to Authorized Recycler —

(585 MT for 03 Months)

Punia Zinox Private Limited &
Nahar Granite Private Limited
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Sampling Date : 19/11/2016 . Sampling By : Pollucon Laboratories
_ : _ Pvt. Ltd.
Sample Receipt Date  : 21/11/2016 Protocol (purpose) ¢ Hazardousand Other

Wastes (Management and
Transboundary Movement)

Rules, 2016,
Packing/ Seal ¢ Sealed Lab ID - ' PLPL/161121031
Date of Starting of Test : 21/11/2016 Date of Completion : 30/11/2016
Test Method : US EPA METHOD 1311, CPCB Guidelines-LATS/16/2003 - 2004 (TCLP),
IS, APHA (22“" Edition, 2008) & etc.
wviainpel , S,
Observation ! Analyzed parameters of the submitted sample as per Test Report No.

DEC. 1 oI Environmental (Profeciof) Att-1986™ ~~schediile T auditor ™" " "' v e vy,

3/2018
Head Office : 544, Belgium Tower, Ring Roa@% I‘[Eg)ars&ljsss%%Ggg tSJg f‘)g %GU] ) Tele : (0261) 2455751, 2601224 2601108

anh Nffira « Diat A BIE2 Dalliinnm Llacima Moe Palalf o dosto 0 mo o



H.T. Shah

o ),._:!‘)',__',_..--
)y

\r L o T B o wm_»

DULe e UL LUV LUILLGHIGEL [CIUBLUON) ACT-19867.  schedule U auditor .~ 07T T T

Head Office : 544, Belgium Tower, Ring Road’*@&b‘[ﬂl@sﬁs%m% 39]9({432?&%%% (0261) 2456751, 2601224 2601106

ich Office : Plot No. 5/8. Polliinan Hatlea Nnn Ralaii Indiietrial ©@an ARVEAC
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Class C1
of
Schedule
11

Flammable

repm—y o niagaaa

: .contamlng solids in SO|UtIDﬂ or suspensmn (for example,

paints; varnishes, lacquers, etc; but not including

substances or wastes otherwise classified on -account of |

their dangerous characteristics), which give off a
flammable vapour at temperature less than 60°C. This
flash point shall be measured as per ASTM D 93-79

(ii) it is not a liquid and is capable, under standard
temperature and pressure, of causing fire through friction,
absorption of moisture,_or spontaneous chemical changes
and, when ignited, burns vigorously and pers;stently

.creatlng a hazard;

LR S R T PN R FE ] (S TH IS LT Ul puUses Ul

characterization is a substance such as a chlorate,
permanganate, inorganic peroxide, or a nitrate, that
yields oxygen readily to stimulate the combustion of
organic matter,
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fnchon absorption
of molsture or
spontaneous

chemical changes

2. Not Ianitable

condition also none
of the physical
chemical changes
observed during
normal
environmental
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QR/5.10/01
Clictnmarie Marma mmd- A ddime. .
T TTTTT s e eruaunGy JuHISULIE LL
Class Characteristics Observation
A waste exhibits the charaéteristic_ of reactivity if a representative sample of the waste it has any
of the following properties, namely:- . ;
- Sample is stable at
(i) it is normally unstable and readily undergoes. normal Temperature
violent change without detonating; : and Pressure
_ ' e e i Environment Condition
(i) it reacts- vi_‘olentiy- with water or forms potentially - :\l%ﬁ??n w]th :wate;
explosive mixtures with water; ' : aLenviroamen
_ : RIS Tl i o : _condition
Glasc.; 8 (iif) when mixed with water, it generates toxic gases, | whN?1 r;iafé'c?n ftjﬁc”;et
S ch'é'du!e Reactive vapours or-fumes in a quantity sufficient to present a’ in.r? oFiiEl en‘s;ronv% etr Not reactive
I danger to human health or the environment; ' diti sl (based on cited
: : : TR A LU Characteristics)
(v) it is a cyanide or sulphide bearing waste which, 2::2%“5 ﬁhgeis
when exposed to pH conditions between 2 and 12.5, gex ose?i th-pH
can generate: toxic gases, vapours or fumes in a it dit?tjns b twp i
quantity sufficient to present a danger to human i -1§ 5 pen.a
_. h_eq!th_or.thle enwronrmﬁal, S ; _(CN-Not Detected)
(Vi) it is readily capable of detonation or explosive | Its stable at standard
| decomposition or ‘reaction at standard temperature Temperature and
and pressure; ' Pressure
Class C4 R ' No toxicity to
of (i) the concentration of the waste constituents listed in | Anahman mee i o

T omen W

nuLuEiiL da A02.10 A/Y I Class- A, shall be based on-Soluble ‘Thre

Extraction Test;(WI;‘I‘) Prolcedure given in Appendix IT of section 66261 of Title 22 of California Code regulation (CCR) shall be used.
(3) In case of ammonia. (A10), cyanide (A11)-and-chromium VI (A64), extractions shall be conducted using. distilled water In place of the leaching media

specified in the TCLP/STLC procedures,
(4) A summary of above specified leaching/extraction procedures Is included In manual for characterization and analys
Central Pollution Control Board and in case the method Is not covered i the said manual, suitable reference method ma
(5) In case of asbestos, the specified concentration limits apply only if the substances are

shold Limit Concentration (STLC) and Waste

is of hazardous waste published by
E ! y-be adopted for the measurement,
in a friable, powdered or finely divided state.

(6) The hazardous constituents to be analyzed in the waste shall be relevant to the nature of the Industry and the materials used In the process.

Head Office : 544, Belgium Tower, Ring Road.ﬁH[ﬂ]’E@ﬂHﬁﬁN@%gﬂﬁ:@gj/)z%ég:

srmesssuatiin 24 WLLLLILAIL

:h Office : Plot No. 5/6, Pollucon House, Opp. Balaji Industrial Soc., Ol R ENEIOPRMI | ana Nautiine A= 11w -

(0261) 2455751, 2601224, 2601106
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Gujarat Pollution Control Board
ISO —9001-2008 & ISO — 14001-2004 Certified Organisation
336, Behlgium Square, Typical First Floor, Silver Plaza Complex
Opp. Linear Bust Stand, Ring Road, Surat — 395 003 Phone: 2442516

ID — 14186

To,

Essar Steel Limited ( Conarc Division) (ID 14186)

27 KM, Surat-Hazira Road,

Hazira-394278, Surat

Sub: Visit to your Unit by GPCB on 23rd September, 2020.
Dear Sir,

During the visit of your Unit today, the following points have been considered.

1. To produce before the Board, the details of the generation of Fly ash and
its final disposal along with all the evidence.

The above requirement should be complied with within three days and report to
this Office i1.e. Surat Office as well as to our Head Office at Gandhinagar. In case
if you fail to comply with the said requirements, necessary legal action will be
taken, which may please be noted.

Signed by, Name of Officer & Designation : 1. Mr.R.N. Patel, Section Officer
dated 23rd September, 2020 2. B.D. Gohil.

Notice accepted and signed by: Shri Prasad Havaldar, Deputy GM (EHS)"
(No Date of acceptance mentioned)
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ANNEXURE A
FLY ASH SALES REGISTER
Billing Date Sold to Party Material m¥oice GSTeame Siiting Goa
Qty Number No

27-08-2018 | ANMOL AND CO. FLY ASH 12.73 | GJ20181000118849 | 2172662562
30-08-2018 | ANMOL AND CO. FLY ASH 13.72 | GJ20181000122234 | 2172667828
04-09-2018 | ANMOL AND CO. FLY ASH 13.57 | GJ20181000126929 | 2172675056
29-09-2018 | New Khodiyar bricks FLY ASH 13.36 | GJ20181000144920 | 2172707337
01-10-2018 | New Khodiyar bricks FLY ASH 14.39 | GJ20181000146703 | 2172710379
02-10-2018 | New Khodiyar bricks FLY ASH 14.72 | GJ20181000147287 | 2172711122
03-10-2018 | New Khodiyar bricks FLY ASH 14.17 | GJ20181000147929 | 2172712016
04-10-2018 | New Khodiyar bricks FLY ASH 16.23 | GJ20181000148617 | 2172713115
06-10-2018 | New Khodiyar bricks FLY ASH 12.88 | GJ20181000150022 | 2172715735
09-10-2018 | New Khodiyar bricks FLY ASH 10.37 | GJ20181000151526 | 2172718669
10-10-2018 | New Khodiyar bricks FLY ASH 11.44 | GJ20181000152154 | 2172719860
11-10-2018 | New Khodiyar bricks FLY ASH 9.85 | GJ20181000152848 | 2172721118
17-10-2018 | New Khodiyar bricks FLY ASH 13.49 | GJ20181000155654 | 2172727237
23-10-2018 | New Khodiyar bricks FLY ASH 13.19 | GJ20181000158397 | 2172733367
24-10-2018 | New Khodiyar bricks FLY ASH 16.11 | GJ20181000158884 | 2172734355
24-10-2018 | New Khodiyar bricks FLY ASH 17.13 | GJ20181000158913 | 2172734421
29-10-2018 | New Khodiyar bricks FLY ASH 14.41 | GJ20181000161640 | 2172739786
31-10-2018 | New Khodiyar bricks FLY ASH 15.59 | GJ20181000162869 | 2172742378
23-11-2018 | SUYOG ELEMENTS INDIA PVT. LTD. | FLY ASH 18.67 | GJ20181000176666 | 2172768142
07-12-2018 | New Khodiyar bricks FLY ASH 15.77 | GJ20181000188186 | 2172787059
21-12-2018 | New Khodiyar bricks FLY ASH 12.9 | GJ20181000199228 | 2172804328
22-12-2018 | New Khodiyar bricks FLY ASH 10.93 | GJ20181000199899 | 2172805416
22-12-2018 | New Khodiyar bricks FLY ASH 11.7 | GJ20181000199900 | 2172805417
26-12-2018 | ANMOL AND CO. FLY ASH 23.39 | GJ20181000202659 | 2172809936
26-12-2018 | ANMOL AND CO. FLY ASH 22.68 | GJ20181000202660 | 2172809946
26-12-2018 | ANMOL AND CO. FLY ASH 22.39 | GJ20181000202661 | 2172809954
26-12-2018 | ANMOL AND CO. FLY ASH 23.13 | GJ20181000202666 | 2172809977
27-12-2018 | ANMOL AND CO. FLY ASH 14.24 | GJ20181000203181 | 2172810823
29-12-2018 | ANMOL AND CO. FLY ASH 15.39 | GJ20181000204938 | 2172813762
10-01-2019 | New Khodiyar bricks FLY ASH 15.49 | GJ20181000214660 | 2172828246
12-01-2019 | New Khodiyar bricks FLY ASH 14.75 | GJ20181000217073 | 2172831849
26-01-2019 | New Khodiyar bricks FLY ASH 9.62 | GJ20181000230606 | 2172852084
02-02-2019 | New Khodiyar bricks FLY ASH 19.56 | GJ20181000237007 | 2172862209
07-02-2019 | New Khodiyar bricks FLY ASH 13.28 | GJ20181000240570 | 2172867662
09-02-2019 | New Khodiyar bricks FLY ASH 17.32 | GJ20181000242533 | 2172870708
11-02-2019 | New Khodiyar bricks FLY ASH 13.78 | GJ20181000244119 | 2172873092
12-02-2019 | KRISHNA BRICKS FLY ASH 14.48 | G)20181000245144 | 2172874945
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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN BENCH, PUNE
ORIGINAL APPLICATION NO. 27 OF 2020
IN THE MATTER OF:
Roshni B. Patel ...Applicant
Versus
Union of India & Ors. ...Respondents
VAKALATNAMA

KNOW ALL to whom these presents shall come that ArcelorMittal Nippon Steel India
Limited, appoints Mr. Shardul S. Shroff, Ms. Pallavi Shroff and Mr. Nawneet Vibhaw,
Advocates of M/s. Shardul Amarchand Mangaldas & Co., 216, Amarchand Towers, Okhla
Industrial Estate, Phase-III, New Delhi-110020 (hereinafter called “the Advocates™) to be the
Advocates for ArcelorMittal Nippon Steel India Limited in the abovementioned case, to do all
the following acts, deeds and things or any of them, that is to say:-

l. TO ACT, appear and plead in the abovementioned case in this Court/Tribunal or any
other Court/Tribunal in which the same may be tried or heard in Appeal or Review
or Revision or Execution or in any other stage of its progress until its final decision.

2. TO PRESENT Pleadings, Appeals, Cross-Objections or Petitions for Execution,
Review, Revision, withdrawal compromise or other Petitions or Affidavits or other
documents as shall be deemed necessary or advisable for the prosecution of the said
cause in all its stages.

3. TO EMPLOY any other Legal Practitioner authorising him to exercise the power
and authority hereby conferred on the Advocates.

AND we hereby agree to ratify on behalf of ArcelorMittal Nippon Steel India Limited
whatever the Advocates or their substitute/s responsible for the result of the said cause in
consequence of their absence from the Court when the said cause is called up for hearing.

AND we hereby agree that in the event of the whole or any part of the fees agreed by me/us to
be paid to the Advocates remaining unpaid they shall be entitled to withdraw from the
prosecution of the said cause until the same is paid.

IN WITNESS WHEREQOF I hereunto set our hand on behalf of the ArcelorMittal Nippon Steel
India Limited to these presents the contents of which have been explained to and understood
by me, this the 7" day of October, 2020.

Accepted subject to the terms regarding fees payable to the Advocates.

Signature:............ e
Name:. . Nawneet Vibhaw

Advocate
Enrolment No. .. D/l 502/ 2010 ............

M/s. Shardul Amarchand Mangaldas & Co. (Rajesh P. Raktate)
E-mail ID: nawneet.vibhaw(@amsshardul.com

Mobile No. 8800491477 Signature identified by

Name. Ashutosh Senger ... , Advocate
Enrolment No. D/4233/2018

Mobile No. 9773649885

E-mail ID: ashutosh.senger@amsshardul.com
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AUTHORITY LETTER
TO WHOMSOEVER IT MAY CONCERN

I, Pankaj S Chourasia, Company Secretary of ArcelorMittal Nippon Steel India Limited (formerly Essar Steel
India Limited), do hereby severally authorise Mr. Rajesh Raktate, Legal Counsel of the Company, to represent
the Company and deal with all legal matters under various statutes for and against the Company in any Courts
in India, to do or cause to be done, all or any of the following acts, deeds, matters and things that is to say:

e To engage or appoint legal practitioners, solicitors, counsels and advocates;

e To sign, verify, submit and file plaint, written statement, complaint, pleadings, Vakalatnama, FIR
statements, affidavits, petitions, rejoinder and other applications and any other deed, documents,
papers and other writings in support of or as may be required in connection therewith at any stage
of proceeding to substantiate the case of the Company before any Civil, Criminal and Revenue Courts,
Company Law Board, Tribunals, Consumer Courts and other Courts/Forums;

e To appear and represent on behalf of the Company and depose before the Supreme Court, High
Courts, District Court, Tribunals or any other special or sub-ordinate Court, magistrate or any other
statutory authorities and to furnish any deeds, documents or paper in evidence;

e To file application for execution of a decree or order passed by any Court, Company Law Board,
Tribunal etc. and to receive any money due to the Company under such decree or order and certify
payment to the Court, Tribunal or Company Law Board; and

e To generally to do all other acts necessary for the conduct of the cases initiated by the Company or
against the Company;

The authority vested by this letter will be valid till the continuation of authorized person in the employment
of the Company and is revocable and can be revoked at any time by issue of letter of revocation of Authority.

For ArcelorMittal Nippon Steel India Limited
(formerly Essar Steel India Limited)

Date :June 10, 2020
Place : Mumbai Pankaj S €hourasia,
Company Secretary
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